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(See Rule 42) 

rN THE CNTRL An: INrS7F(,TIVE TRI 3UNAL 
CJ.IHATI P3ENCH 

APPLICATICN 

App lic ant (S)  

-17 
Respond en t( s ) 	(4c 

Advcate for Applicant(s) 	 / ( 

/4 H 

NOte of he Registry 	Date 

28.3.2001 	 Heard the learned counsel or 
•1 

the applicant. The application is admitted 

Call tor the records. Issue notice as 

	

for j; 	 to why interim order as prayed tOf 

r- 	 4 	
, 	 shall not be granted, returnable b 

	

1ktecl 	. . our weeks. List It or ord2rs on 25.4.01. Ad 
In the meantime the applicant shah 

Dy. it,-)J61 	 not be disengaged. 

x 	/ 

	

t 	 I 	 V,ce-Chairrr4an I 

f 	 . 	 nkm 

25.4.2001 

( 	 I 
L 

N  
IA 

— 	 - 

Four weeks time i1owed to the 

respondents to file written state m ent. 

I List for orcers on 30.5.01. The i.nterirn 

order dated 28.3.2001 smfl continue. 

VLce-Cwir man 

13 
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4/ 30.5.01 	List the matternpreseof.Mf 
A .Deb Roy, Sr.0 .0 .. for the respon- 
dents on 27-6-2001. Meanwhile, the 

interim order passed on 28-3-2001 shall 

remain operative until], further order, 

I 	
Vice-chairman 

bb 

*&•It 

'.6.01 	' 	List on 108,01 to enable the re-' 
- 	ponents to, file' writtez statnent, J 	;' 	 . 	•' - 	- 
'S 

- 
rma 

___________ 

Vv1St11(,,& 1VUA1j 

• •0l 	 List on 29.8.01 to enable the 
pOndonts to file,  the written statement, J 

apn 
vice Cha irman 

29.8.01 	
Ust ayain on 28/9/01 to enable the capondents 

4J to rile Wjtten utatement. 

IT . ' '• - .1 

.' 	Uice-thairnan 
mb 

VAA , 

k5i va, 28.9.01 	' 	Written statnent 'has not been 
• 	filed, List On* 11.01 fr filing-of 

written statenent. 	 .' 

ViceChajrman 
co. \ 	 J.m 	 .,. '• 

' Heard Mr.M.K.!4lshra learned course1 
x. '  for the applicant. Mr.B,C.pathak, 1earned 

stated that the written 
statement rLsready apd ils being ready forl I 
prots=of filing. List on 12.12,01 	1' 

- - for hearing. 	, 

Member 	 Vjce-Chaa r 
/ • • 	-, 	

'1' 
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Q.A. No, 119/2001 

Notes of he Registry 	Date 	Order of the Tribunal 

4 	12.12,01 
	

Npsntfor the applicant. List 

the matter for hearing on 18.1.02. 

4 .* 

mb 

118*1*02 

• 	 •, 

•Memberi 

Nonei.s present for the ap1ioant, 

Mr.A.K.ChoudIury. Addl.C.O.S.C. makes a 

request for adjournment on behalf of Mr.B.0 
Pathak, dd1 .. 0. S. . Prayer is allowed. 
List on 7.202. for hearing,. 

Wnber 

tL4 

27,2.2002 M8.C..Pathak,leaned AddI,C.G.S Ø Co  

informed that he has received a request from 

the learned counsel for the applicant to mak 

a prayer for ádjourmmeflt on his behalf. The 

matter has beEn listed earlier for hearing 

the learned counsel for the applicant have 

been absented. Another chance is allowed. 

List the case again for heag on 

13.3,2002, 

Member 

13.3.02 Mr p.p.l3arua, learned counsel for 

the applicant warted to argue the case 
L1 

when the Court was o tO rise • AS the 

counsel for the resporents is not availabi 

at this stage the matter is adjourned. 

List; again on 22.3.02 for hearing. 

Member 

pg 
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- 	 f22,3102  
Heard 	Counsel for the I 	

parties. Judgment d11vered in OPS%  courei 
Kept in separate sheets. Application is 
allowed. No ccts. 
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_I 	

Member  
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CENT7L. ADMTHISTRATTVE TR 11AWAIJ  
GUWAHATI BENCH 

of 

DATE OF tcISION. 
 

PITIONER(S) ShriHag1enahuyan 	
-•- 

Mr..BP.Katakj, Nr. 8.K.Shaoua, Mr.P.P.Earua 
Mr.M. R2MLahra. 	 ADVOCATE FOR THE 

-VERSUS- 

Union of India &.Ors. 	
- -- RESPONDE(S) 

ADVOCATE FOR THE 
Mr.a,C Pathak, Mdl.C.G.SC. -------------RESPONDE(S) 

THE FION'BLE XRA 9K-S&AR" #ADMlN=RATIn M94BR 

THE LN I BLE 

i 	lie&er Reporters of local papers may be a1lted to 
see. the 

jdment 

2. T le referred to the Reporter or nt •? 
3 Wh&her their.LOrdShiPS wih to see the fair copy 

f the 

.1 idcment ? 

4. Whether the Judgment is to be circulated to 
the other BencheS 7 

1udment delivered by Hon t  ble: AENINISDRMIV I4BR 

- 	 . 	

- 



EWML A"INISTRWA IV& TRISUNM. 
GUWAWPX B19Cli 

Original Application No.119 of 2001 

Date. of Order: This the 22nd Day of March 2002. 

HBLE MR#K*K*SHhMA,Ai4IZLLSTRATlV MEMBER 

1. Sri Nagen Bhuyan, 
Son of Sri. Madan Bhuyan, 
Resident of Village, Upper Baghaara, 
P•O.Chariali, District-Sonitpur, Aesam ... Applicant 

By Advocate Mr.B.P.Kataki, Mr.S.K.Shaxna, 
Mr.P.P.Barua, Mr.M.R.Miehra, 

-Va- 

1.. Union of India, 
Represented by the Secretary. 
Government of India. 
Ministry of Agriculture. 
New Delhi, 

20 The Director, 
North Eastern Region Farm Machinery. 
Training and Testing Institute, 
Ministry of Agriculture, 

(Department of Agriculture & Co-Operation) 
Biswanath Chariali-784176 0  
DistrictSonitpur. Assam ... Respondents 

By Advocate Mr.B.".Pathak Addl.C.G.S.C. 

O_RD 

In this application under Section 19 of the 

AciUnistratve Tribunal Act, the applicant has made a 

prayer to direct the Respondents to regularise the service 

of the applicant. The applicant was engaged as Chowkider. 

Cum-Parm Mate by respondent No.2 with effect from 21.8.1991. 

The name of the applicant was sponsored by the Employment 

Exchange and the applicant has been working since the year 

1991 but his service has not been regularised till, date. 

Cofltd/uu 
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Vjde Notice dated 12.3.1999 (Annexure 13) the Respondent No.2 

invited the tenders from the experienced persons on contract 

basis for the works of preparation of Breakfast. Lunch. 

dinner for the trainees of the Institute. The terms and 

cinditions jcluded cleaning of rooms ooupie by the 

Trainees and cleaning of utencilso for making water arrang-

ments, cooking meals, carriage of luggage. The applicant was 

appointed as such and was paid fixed sum of amount which was 

1600/- per month during the period of March. 2000. Such 

contract was renewed from time to time on monthly payment. 

The applicant was continued in service up to July 2001 *  when 

his ser*ices were terminated. The applicant represented for 

regularisation of service of the applicant. He has been denied 

temperary status and the benefit of regular service . 

2.. 	Heard Mr.P.P.Barua learned counsel appearing on 

behalf of the applicant. Mr.Barua sbrnits that the applicant 

should be given the benefits of temporary status and the 

regularisation on the basis of Casual Labourer(Grant of ¶rempo-

raty Status and Regularisation Scheme) 1993. Mr.P.P.Barua 

learned counsel for the applicant has been heard at length. 

The Respondents have filed their written statement. Mr.B.C. 

Patbak, learned Addl.C.C.S.C# supported the averments made 

in the written statement. Mr.B.C.Pathak, learned Addl.C.ChS.C.__ 

argued that the applicant was engaged on contract basis and 

the applicant was Seasonal Labour and the termination .. of 

I. Seasonal Labourer does not amount to retrenobment, He relied 

upon the deoision* AIR 1997,f 2698, AIR  1996  Sc  332, AIR 
- 	 J) 

1996 SC 1001 for the aubmission termination of Seasonal 

Labourer does not amount 	retrenchnent. MrPathak also 

submits that the applicant is a contract labour engaged on 

contd/.. 



contract for a particular period on a fixed amount as 

determined from time to time. The applicant has no right 

to ask for tenporary status or regularisation of his 

service as he had never been in service under the XespOw" 

dents. 

3. 	I have beard the learned counsel for the parties 

at length and 1 have perused the records. From the 

materials on records it is seen that the applicant has been 

work,g in the North Eastern Region Farm Machinery Prain.tng 

and Testing Xnstitute from the year 1991 with some artificial 

breaks. From the written statenent filed by the Respondents 

it is seen the the applicant has been engaged as unders 

Aug 1991 	 December 1991 

February 1992 	- 	July 1992 

September 1993 	 June 1993 

August 	1993 	 November 1993 

January 1994 	 March, 1994 

May 1994 	 July1994 

September 1994 	 November 1994 

This shows that the applicant has worked more than 240 

days in more tnan one year. As the applicant has worked 

more than 240 days in a year.the applicant is entitled to 

get the benefit of temporary status • The Respondents are 

directed to consider the case of the applicant for conferment 

of temporary status and the Respondents should give to the 

applicant the consequential benefits including the regulari 

sation of service as per Casual Labourers Grant of Temporary 

Status and Regularisation Scheme 1993. The respondents are 

also directed to reengag$ the applicant at the earliest. 

Cofltd/'.' 
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The application is accordingly, allowed. There 

shall however, no order as to costs. 

MP4INXWTIV 14048R 

LM 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH: 

GUWAHATI. 

- 

	

ORIG NAL APPLICATION NO 	OF 2001 

Sri Nagen Bhuyan 	 APPLICANT. 

- vs-. 

Union of India and Others 	 RESPONDENTS. 

• 	 INDEX 

Serial No. 	Descriptions of the documents relied upon 	- 	Page No. 

1.1 	 Application 	 1 - 8. 

Verification 	 8. 

Copy of the certificate dated 3 1-3-1995 
issued by the Director of the Institute 
ANNEXURE-A. 

• 	Copy of a notice dated 12-3-99 inviting tender. 
by the Respondent No.2. 	 b 
ANNEXURE-B. 

Copy of acceptance letter dated 20-4-2000 issued 
by the Respondent No.2. 
ANNEXURE-C. 

Copy of the Representation dated 14-7-2000 	 3 
Submitted by the Applicant. 
ANNEXIJRE-D. 

Filedby 

pJA  
Advocate 
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8EFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH: 
GUWAHATI. 

ç 	afiT 

-. 	 ina1 

a) 

:•:: 

Sri Nagen Bhuyan, 

Son of Sri Madan Bhuyan, 

Resident of Village: Upper Baghmara, 

P.O. - Chariali, District - Sonitpur 1  Assam. 

APPLICANT. 

- vs- 

Union of India, 

Represented by the Secretary, 

Government of India, 

Ministry of Agriculture, 

New Delhi. 

The Director, 

North Eastern Region Farm Machinery 

Training and Testing Institute, 

Ministry of Agriculture, 

(Department of Agriculture & Co-operation) 

Biswanath Chariali - 784 176, 

District - Sonitpur, Assam. 

.......... RESPONDENTS. 

DETAILS OF THE APPLICATION 

I) 	PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE: 

The present application under Section 19 of the Administrative Tribunal 

Act, 1985 is being made 

(i) 	To direct the Respondents to regularize the service of the Applicant in a 

Class-IV post in the North Eastern Region Farm Machinery Training and Testing 

Institute, Ministry of Agriculture ( Department of Agriculture & Co-operation), 

Biswanath Chariali - 784 176, District- Sonitpur, Assam. 

Contd........pg 2/.... 
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Fôr presentation submitted by the Applicant on 14 

uly, 2000 before the Respondent No.2 the Director of the North Eastern Region Farm 

l achinery Training and Testing Institute, Ministry of Agriculture ( Department of 

f riculture & Co-operation), Biswanath Chariali - 784 176, District- Sonitpur, Assam 

praying for regularizing his service in Class-IV post till date. 

) 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the present application 

s within the jurisdiction of this Hon'ble Tribunal. 

) 	LIMITATION: 

The Applicant declares that the present application fulfills the legal 

requirements of the Limitation as prescribed in Section-21 of the Administrative 

Tribunal Act, 1985. 

4) FACTS OF THE CASE: 

4.1) 	That the applicant is a citizen of India by birth and a permanent resident: 

of District-Sonitpur, Assam and belongs to Koch Rajbongshi Community of Assam. As 

• 	 such he is entitled to all the rights and privileges guaranteed to him by the Constitution 

of India and the laws framed there under. 

4.2) 	That the Government of India, Ministry of Agriculture under its 

Department of Agriculture and Co-operation established Farm Machinery Training and 

Testing Institute for the North Eastern Region of India at Biswanath Cariali in the 

Sonitpur District of Assam for giving various training with regard to agricultural farm 

machineries. That the applicant further states that the said Institute provides all 

necessary facilities to the Trainees including the hostel and mess facilities. 

4.3) 	That the applicant states that he studied up to Class-IX, but could not 

pursue his study any further due to sever financial constraints in the family and looked 

out for various amenities. The applicant also registered his name with the Employment 

Exchange of Biswanath Chariali under the Department of Labour, Government of Assam 

in July 1988. 

4.4) 	That the applicant states that after establishment of the said Farm 

Machinery Training Institute at Biswanath Chariali as per its requirement for various 

posts of Peon, Chowkidar and sweeper, Biswanath Chariali Employment Exchange 

Contd.......... pg/3 
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)nsored the names of several candidates including that of the apphcant for the post 

Chowkidar. Thereafter the Respondent No.2 engaged the applicant on Master Roll as 

owkidar-cum-Farm Mate and for watch and ward even on night duties on daily wages 

is since 21-08-1991. 

	

5) 	That the applicant states that he discharged his duties in the said 

pacity sincerely and to the best of his ability, without any blemishes and to the entire 

tisfaction of all concerned since his initial engagement and therefore the Respondent 

).2 continuously engaged him in the said capacity on daily wage basis up to 1995 but 

; service has not been regularized till date. 

A copy of the certificate dated 31-3-1995 issued by the Director of the 

Institute showing that the applicant had been working in the said 

Institute on daily wage basis since 1991 is annexed herewith and marked 

as ANNEXURE -A. 

	

6) 	That the applicant states that since November, 1995 the applicant has 

?en continuously engaged by the Respondent No.2 for the following works namely: 

Preparation of Breakfast, Lunch and Dinner for the trainees of the 
Institute; 

Cleaning of Rooms occupied by the trainees in the camps of the institute 
as well as cleaning of Kitchen and utensils used for meals etc; 

Water arrangements and 

Security of Luggages etc. of trainees day and night. 

	

7) 	That the applicant states that the hostel and mess of the institute have 

en set up as a welfare measure and are directly controlled and supervised by the 

spondents. The Respondent No.2 has complete and total control over the hostel and 

mess 'and the worker works therein with regard to their recruitment/termination, 

yment of salaries etc. 

	

8) 	That the applicant states that the entire peripherals of the hostel and the 

ess including the space, premises, fixtures, furnitUre, utensils, electricity, water, fuels 

c. are being provided by the Respondents for the aforesaid purpose and also owned 

them. The applicant has only to act and manage the cooking work under the close 

pervision of the Hostel Superintendent appointed by the Director of the Institute, the 

spondent No.2. Further, for arranging the cooking material and keeping the accounts 

ereof, generally a Committee of Trainees headed by the Hostel 

/ 
N 

Contd .......... pg/4.. 
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perintendent is formed and the applicant is to associate with the said committee for 

)curement of food stuff\etc. The Respondent No.2, the Director of the Institute 

;erves the right for settIe\ient of any dispute arises between the trainees and the 

plicant and his decision is blsng on both the trainees and the applicant. 

9) 	That the applicant states that as the Respondents sought for experienced 

rsons from the locality for the aforesaid purpose through a notice inviting tender from 

ne to time, the applicant filed applications before the Respondent No.2 to allow him to 

)rk in the hostel and the mess as cook cum cleaner and guard, and the Respondent 

).2 allowed him for the said work under a fixed scale of pay. The applicant is 

ntinuously working in the said capacity since November 1995 till date without any 

eak and the applicant is discharging his duties in the said capacity sincerely and to 

e best of his ability, without any blemishes and to the satisfaction of all concerned 

ce his such engagement and therefore the Respondent No.2 continuously engaged 

m for the said work. 

A copy of such notice inviting tender by the Respondent No.2 dated 12-

3-99 and such acceptance letter dated 20-4-2000 issued by the 

Respondent No.2 allowing the applicant for such work are annexed here 

with and marked as ANNEXURE -B & C respectively. 

That the applicant states that it is apparent from the above that there is a 

ermanent need for a cook cum cleaner and guard in the said institute in which post the 

pplicant is presently working since November 1995, but the Respondents intentionally 

id not take any step to regularize the service of the applicant rather engaged him 

irough a process of tender thereby debarring him from regularization of his service. 

That the applicant states that the aforesaid notice inviting tender and 

eptance letter clearly shows that there are no rules whatsoever governing the 

vice conditions of the applicant relating to recruitment, supervision, termination etc. 

this being so the applicant do not have any security of tenure and can be dismissed 

thrown out from service on the flimsiest pretext and further service benefits like 

ular scale of pay, leave medical allowances and other service benefits etc. which are 

oyed by regular employees is not extended to the applicant. 

That the applicant states that the recruitment for the aforesaid purpose 

)r the Hostel and Mess of the Institute is done by .the Respondents and the monthly 

laries are also paid by them to such worker on submission of a bill as per the 

prescribed by the Institute itself. From all these aspects it is clear that the 

Contd .......... pg!5.. 
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are responsible for 
	

Institute and the 

working therein and have administrative and other control over it. Further 

is a master and servant relationship between the Respondents and the workers 

therein. 

	

4.13) 	That the applicant states that in spite of a clear existence of an employer 

i
employee relationship between the Respondents and the applicant he has been 

enied the satatusofareuejpjgy as also regular scales of pay and other service 

enefits corresponding to those employees constituting the sub-staff category. The 

Ipplicant prayed before the Respondent for his absorption as a regular employee of the 

1 institute on several occasions but without any degree of success. The applicant 

ther states that the Respondents cannot shirk or shy away from denying the status 

regular employee to the applicant and regular salaries and other allowances due to 

ployee of the other sub-stuff category. 

	

14) 	That the applicant states that as the Respondents are continuously 

gaging him and extracting his service in the said institute 1991 in various capacities 

e Chowkidar-cum-Farm Mate, as watch and ward and as cook cum cleaner and guard 
11 

date, all these events have further strengthened the hope generated in the 

plicant's mind and created bonafide and legitimate expectations that his service will 

regularized by the Respondent as there is a permanent need for such worker. 

	

.15) 	That the applicant states that there is a obligation on the part of the 

espondents to provide and maintain Hostel and Mess facilities for the uses of the 

inees, in the said Institute and as such the said Hostel and the Mess becomes a part 

the said establishment and therefore, the workers employed/workfing in such Hostel 

Mess are the employees under the Respondents. 

That the applicant states that the as the Hostel and the Mess of the 

tute is a part of the said Institute itself and the applicant working continuously in 

said Hostel and Mess is an employee of the said Institute under the Respondents 

therefore the Respondents are bound to regularize the service of the applicant. 

That as the Respondents did not take any steps to regularize the service 

the applicant he filed a representation before the Director of the Institute, the 

spondent No.2 on 14-7-2000 which was duly received by the concerned authority 

aying for regularization of his service but till date the said representation has not yet 

en disposed of. 

Contd..........pg/6.. 



A copy of such representation dated 144500 submitted by the 

applicant before the Respondent No.2 is annexed herewith and marked as 

ANNEXURE-D. 

That the Security of tenure is necessary for an employee to give his best 

the Job" and the Hon'ble Supreme Court in its scores of decision has deprecated the 

ploitation of workers by the Governmental Agencies. The Apex Court has emphasized 

on the necessity of Government acting in conformity with the principles enshrined in 

rt-JV of the Constitution of India in tune with Fundamental Rights enshrined in Article 

4 and 16 of the Constitution of India. 

That the applicant states that the Respondents having extracted the 

rvice of the applicant for such a long time, they are legally bound to regularize his 

rvice. The continuation of service of the applicant coupled with the permanent nature 

work and the existing need for manpower provides that there is a permanent need 

- the service rendered by the applicant and as such, the services of the applicant is to 

regularized. The need for permanent employment is also apparent from the fact 

at the services of the applicant has been extended from time to time. 

That the applicant states that the State should not exploit its employees 

)r it should seek to take advantage of helplessness and misery of other employed 

rsons or the employees. The State being the model employer is required to 

rmanently absorb the applicant who have been rendering their continuous and 

blemished services for such a long period of time and discharging duties and 

ictions as a daily wage earner for such period. It is being the principles of law that if 

employment is continuing on daily wage basis for a long period of time then there is 

ed and warrant for regular absorption and as the applicant have already put in their 

rvices for about ten years of time, the Respondents are legally bound to regularize his 

vice. 

That the applicant states that the State is bound to actiairly and cannot 

t at its own whims and caprices. As the applicant fulfills the requisite criteria for 

tting the post of Chowkidar-cum-Far -rn Mate, as a watch and ward and as a cook cum 

aner and guard and possesses all necessary experiences, the entire actions of the 

spondents extracting the service of the applicant for such a long period without 

ularizing his service is illegal, unfair and not reasonable. 

) 	That this application is filed bonafide and in the interest of justice. 

Contd..........pg/7.. 



For that the actions of the Respondents in not regularing the service of 

e applicant is in gross violation of.the Article 14 and 16 of the Constitution of India. 

For that prolonged procrastination and inaction on the part of the 

spondents in regularizing the service of the applicant violates the mandate of the Part 

thi and IV of the Constitution of India. 

For that the action of the Respondents in not paying any heed to the 

presentation of the applicant is arbitrary, unfair, capricious, unjust and in defiance of 

principles of equity and fair play 

DETAILS OF THE REMEDIES EXHAUSTED: 

That the applicant declares that he has availed all the remedies available 

him and has left no other alternative remedy except to approach this Hon'ble 

nal by way of filling this application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER COURT. 

The applicant further declares that he has not previously filed any 

plication, writ petition or suit regarding the matter in respect of which this application 

s been made, before any court or any other authority or any other Bench of the 

bunal nor any such application, writ petition or suit is pending before any of them. 

8) RELIEFS SOUGHT: 

In the premises aforesaid, the applicant prays for the folowing reliefs- 

Direction to the Respondents to regularize the service of the applicant 

thin a specified period of time with all other consequential benefits. 

Any other relief to which the applicant is entitled to under the facts and 

cicumstances of the case. 

Pass any such other order or orders, as this Hon'ble Truhal may deem 

and proper so as to give full and complete final relief to the applicant in the facts and 

of the case. 

Contd..........pg/8.. 
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9) 	INTERIM RELIEF PYED FOR  

In the facts and circumstances of the case, pending final decision of the 

application, the applicant seek the following interim reliefs- 

I) 	 Pending of the present application shall not be a bar for the Respondents 

to regularize the service of the applicant. 

Not to disturb/terminate the applicant, as cook cum cleaner and guard of 

the Hostel and Mess of the Farm Machinery Training and Testing Institute (N.E.), 

Biswanath Chariali, District-Soni'tpur, Assam even after 31-3-2001 as per Respondent 

No.2's work order dated 20-4-2000 and to pay his salary regularly. 

Pass such other order or orders, as this Hon'ble Tribunal may deem fit 

and proper so as to give full and complete interim reliefs to the applicant. 

PARTICULARS OF THE INDIAN POSTAL. ORDER: 

I) 	 I.P.O. No. 	: 	5G 422690 	. 

Date 	 18-03-2001. 

• iii) 	. 	Payable at 	: 	Guwahati. 

LIST OF ENCLOSURES: 

As stated in the index. 

VERIFICATION 

I, Shri Nagen Bhuyan, Son of Sri Madan Bhuyan, aged about 31 years, by 

occupabon service, Resident of Village - Upper Baghmara, P.O. - Chariali, District - Sonitpur, 

Assarn do hereby solemnly affirm and declare that the statements made in this application are 

true to my knowledge and belief and I have not suppressed any material facts. 

And I sign this verification on this the . 4'day of March, 2001. 

	

4 	 . 

\ 

' 	 - 

SIGNATURE 



I 	ToIogfr 	TRAKCENTRE  

Telephone 	 sifkiar qq q1jui 	-41 ()3° q0) 

(f q 	Tfk9T flT'T). 

f4TT i1k 	—784176 

thT ñfir 	(Brn1) 

GOVERNMENT OF INDIA 
FARM MACHINERY TRAINING & TESTING INSTITUTE (N.E.) 

MINISTRY OF AGRICULTURE 

iirn fTT 	 ( Department of Agriculture & Co-operation 

BISWANATH CHARIALI . 784176   

I 	S. K. MISRA 	
Distt.: SONITPUR (Assani) 

	

Dirccoi' 	 Dated 

Dated the ist March, 1995. 

C F F T I F :i C ( T F 

Certified 	that 	Shri 	Naqen 	Dhuyan 

son of Sh r i. MacI ati Eh uy an h as b ce n wo :in q at 

tIis ]:nstitute on daily waqe r a t e basis from1 irne to 

t :LccE snc:e 21 O8 1P91 

He is sincere • hard worker and hones to Sovt - 

I wish him .:pj] in his future life. 

1-%_ ~01 1, t ~C~ I', 
t.4otth - ThiçReg10 n Pti fin, 

5 	jjfl nig&T8st1flg Institub 

cb.Et. 	8ou8P 
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aNo.  c L I A A i.r r 

Government of India 
North Eastern Rgjcn Farm Machinery Training & 
Testing InStjtt, B. Chariall, Distt, Sonitpur 

Assarn - 784 176 

Dated the 	) April, 2000 Shri Nagen Bhuyan, 
vii]. : Balipukhurj, 
P0 : BURIGAUN 
Distt, Senitpur ( Assarn ), 

Dear Sir, 

Please refer your tender dated 31.03.2000 for the following work @ Rs.1600. 	( Rupees One thousand S1c hunderd only ) for  tka p.m. for the period from 1.4.2000 to 31.03.2091 at the Hostel óf this Institute. 

O1 	Preparation of break—fast, Lunch, Dinner for 20 to 30 nss trainees of this Institute, 

• 	 02, Cleaning of rooms occupied by the trainees in the campus of this Institute as well as cleaning of kitchen & utencils • 	used for meals. etc, utencj].s will be supplied by this Institute, 

03, Water arrangements. 

04. SecurIty of Luggage etc. of trainees day and night, 

• 	05., Your tender for the aforesaid work at the Hostel of this Institute Is hereby accepted c •Rs,1600,Qø pm, for the 
period from 1.4,2000 to 31,03.2001 under the following teirms and Condjtjo 	:- 

a) The above said contract will be awarded for the peri.d from 
1.4.2000 to 31,3.2001 subject to reduction or extension in this period which will be at the discretion of. the Institute, 

5) During the period of aforesaid contract, the contractor shall 
be engaged and paid only for the period when trainees Mess 
is functional. 

c) The contractor shil be fully responsible for any ).ess/damage of Items under bis Custody and he will be liable to make good 	the losses to the Institute. 

• 	d) The payment of contract will be made an monthly basis in the first week of following month on submission of a Siij, on the proforma prescribed by the Institute, 

e) Contractor concerned will have to deposit a security Deposit 
of Rs.1000,00 only ( Rupees One thousand only ) with the 
Institute which will be refunded to the contractor on 
successful completion of the period of contract. In dase the contractor fails to abide by the terms and conditions of this contract, the security deposit of Rs.1000. 	only shall be forfeited. 

Contd,,, 2/- 

JM/ 

/ 
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In dddition to the above, the contractor will have to submit two securities of two 'MP/MLAJ President or Members of the 
Town Committee / Gaen Burah / Gazetted Officers of Centrai/ State (,-3ovt. to make good the loss to the Institute in case the contractor fails to do so. 

The contractor will act or mange the cooking work under the 
close supervision of the Hostel Superintendent to be appointed by the Director of the Institute. 

For arranging the cooking ma'terjal and keeping the acc,uritY 
thereof, a Committee of Trainees headed by the Hostel Super- 
intendent will be formed and contractor will associate with 
the Committee for procurement of food stuff etc. 

The  contract work may be terminated at any time by the 
Institute if work performance is not found satisfactory. 

The Director of the Institute reserved the right for 
settlement of any dispute arises between trainees and 
contractor, Decision of the Director of this IrEtitute shall 
be binding to both the parties I.e. Trainees and Contractor. 

 

 

You, are, thefof ore, hereby suggested to accept the 
aforesaid terms and coriit1ons and resume the said work at the H.sftl of this Institute by forenoon of 1.04,2000 positively 
failing which it will be presumed that you are not interest in 
the work and further action will be. taken accordingly. 

Yours 	hfully, 

( N. SINGH ) 
DIRECTOR 

I' 
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TO 
The Director, 
Farm Machinery Training and Testing in3titute, 

(tER)sonj tpur,Aam. 

Dated: 14th July, 2000 

Sub: rcgarding Ernploymnt 

Sir, 

With due re3pect I bg to submit filcwinq few iine3 for 

your kind con3ideration and favourable action. 

On 4th Dec.1990. I wac directed to repont to Farm Machinery 

Training and Te3ting In3titute(11) by A33tt. np1y'nent Officer, 

Emplyment Exchango,B.Chariali for the interview of Cla-IV p,t. 

2nd In3tant I W3 z1oked to repont to Farm Machinry rrrairinq 

Inituce(NER) by r± P.c.Jath,A3tt.ngineer(T) an officer f 

1T&'fI for the in rview of clan3-Iv po3t,whch was to be held 

Dfl 73.91. 

3rd inctanc I w asked to repont on 30.6.92 at Farm Machinery 

Training and Testing Institute by Sri P.C.Jain Asstt.Engineer(T) 

in that it is expressed that there are & posts of chwki1r-curn-

Farm Mate are to he fj11d on a'5hOC basis. 

4th instant I was a3kèd to repont on 6.12.94 at FiT&TI(NER) 

by Sri P.C. swarny office Superintendent to appear fr the interview 

for the post of Chowkider-Cuin-Farm Mate on regular 

For all thec i.nteview cis meiitiiied above I have done well, 

scence I was kept under dail' wagc basis frrn Decenr 1991 to 

191fl, Refer Letter '.-3-1/91 BA dated 31st 'March,1995. 

i am still a waiting for the regular post.Beside this during 

1991 xD 1995 two pt were filled one among our catagory and one, 

out sides. 

I therefore, request you to consider my case with full 

syizpdtheca1y. 

That Sir, 1996 Qnward I have been given a cnract of preparing 

meals for Trainees s3ying at FMT&TI Hste1,More over I have been 
given assurence that I will be given a regular post. 

Yours faithfully, 

ILC? 

(Sri Nagen Bhuyan) 



H 
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O.A. No.119 OF 2001 

Shri Nagen Bhuyan 	Applicant 

-Vs- 

Union of India and others......Respondents 

Written Statements submitted by the respondents No.1 and 2 

The written statements of the above named respondents are as follows: - 

That a copy of the OA No.199/2001 (referred to the application) has been 

served on the respondents. The respondents have gone through the same and 

understood the interest thereof. The interest of all the respondents being similar, 

they have filed this common written Statements. 

That the statements made in the application, which are not specifically 

admitted, are hereby denied by the respondents. 

That before traversing the various paragraphs of the application, the 

answering respondents give a brief resume of the case as under: - 

The North Eastern Region Farm Machinery Training and Testing Institute 

hereafter refer as "Institute" is functioning under the Ministry of Agriculture, 

Government of India, which was established in 1990 with a twin objective; one is 

propagation of Agricultural mechanization by way of imparting the training to 

various categories of peoples such as Farmers, Technicians, Engineers, Non-

Government Organisations, Defense Personnel's, Government officials etc. on 

repair, maintenance, operation and utilisation of Agricultural machinery and 



another objective is to t( t the agricultural machinery as per Bureau of Indian 

Standards guidelines to safeguard the interest of farmers. 

The Institute is well equipped with different Laboratories, number of different 

agricultural machinery, modern hostel facility etc. The Institute do not charge any 

tuition fee for training. All the courses are of residential natLire. The trainees are 

provided lodging free of cost in the attached hostel, however the trainees have to 

bear the cost of boarding. 

For the smooth running of the mess of the hostel, a committee of trainees formed 

which manage all the day to-day affairs of mess like selection of menu, 

purchasing of food and stuff, collection of money from trainees, calculation of 

mess charges etc. The facilities like cooking utensils, arrangement of cooking 

gas, gas stove etc and the manpower is provided by the Institute on contract 

basis. Arrangement of cooking of food is also done on contract basis. These 

persons are allotted contracts by inviting tender and on signing of contract 

agreement/undertaking. The present applicant is also a contractor (contract 

labour) engaged/allotted contract for a giving period on a fixed amount as 

determined from time to time. The last such contract allotfted to the applicant 

came to an end as on 30.06.2001 and accordingly his contract as determined. As 

such there is no question of engaging him in any service whatsoever on any 

remuneration/wage etc. The applicant has filed this application by miss-

interpretative of law and without any basis and hence, the application is liable to 

be dismissed with cost. 

The copies of such few contract agreement/undertaking duly signed by the 

applicant is annexed as Annexure-RI Pages L to i.°. 

4.) 	That with regard to the statements made in pages 1(i) and I (ii), the 

respondents state that as stated above the applicant has no legal right to ask for 

service or regularisation of his service as he had never been in service under the 

respondents. It is denied that the applicant had ever submitted any such 

& 

representation as alleged. This is an attempt to manufacture evidence which has 

never existed and to procure wrongful gain by illegal means. 
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That with regard to the statements made in Para 2 of the application, the 

respondents state that this Hon' able Tribunal has no jurisdiction to try this case, 

as the applicant is not a Civil Servant holding any civil post or a casual laboure 

under any scheme of the Govt. of India. Hence, the application is liable to 

dismissed summarily. 

That with regard to the statements made in Para 3, the respondents 

state that in view of the above facts and circumstances, there is nothing to offer 

any comments. 

That with regard to Para 4.1 to 4.3, the respondents beg to offer no 

comments. 

That with regard to Para 4.4, the respondents beg to state that at the 

time of initial establishment of North Eastern Region Farm Machinery Training 

and Testing Institute, B. Chariali (Assam), some posts were created by the Govt. 

of India, Ministry of Agriculture (Deptt. of Agri. & cooperation, New Delhi, purely 

- 	on adhoc basis for a period of one year only. Since these posts were not 

ufficient to meet the requirements of day to day work of Institute. Hence in order 

'L. 	tstabIish the Institute and in order to develop the land given by the State Govt. 

h 	of Assam, some daily paid laboures were engaged on daily wage rate basis. Shri 

Nagen Bhuyan was engaged on daily wage rate basis for miscellaneous seasonal 

agricultural jobs on time to time as per requirements. The applicant worked for 

the period as below: 

- 	 to 

- 	December 1991 

- 	July1992 	'- 	?si, 

- 	June1993 

- 	November 1993 J 

- 	March, 1994 	
- 

Period :- 

From 

August 1991 

February 1992 

September 1993 

August 1993 

January 1994 

1' 



May1994 
	 - 	July1994 

September 1994 	- 	November 1994 

The respondents crave the leave of this Hon' able Tribunal to allow them to 

produce such records of daily wage engagement at the time of hearing of the 

case. 

That with regard to Para 4.5, the respondents beg to state that Shri 

Nagen Bhuyan was engaged on daily wage rate basis for the period from 

21.8.1991 to November, 1994, for miscellaneous seasonal agricultural jobs. He 

was not engaged constantly but for the short discontinued periods as and when 

need arise. His contention as engaged him on Muster Roll as Chowkidar-cum-

Farm Mate and for watch and word is completely false and misleading to 

honorable court. 

That with regard to Para 4.6, the respondents beg to state that as per 

the practices for preparation of meals etc. for the trainees of various courses run 

by the Institute, it was decided to get done the work on contract basis. Hence 

tenders have been invited on annual basis on the expiry of previous contract. 

Since SL aenBhj.oLafl1_contfactOrhaS-beeflSLtbmitti!9ih tenders on lowest 

monthly rate, he has been awarded the work on contract basis for the following 

periods: 

Sl.No. 	 Period of contract 

1. 	 1.11.1995 to 31.12.1995 

 1.3.1996 to 31 .5.1996 

 1.8.1996 to 31.5. 1997 

 1.9.1997 to 318.1998 

 1.9.1998 to 31 .3.1999 

• 	 6. 1.4.1999 to 31.3. 2000 

 1.4.2000 to 31.3.2001 

 1.4.2001 to 30.6.2001 
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Although this Institute has accepted the contracts of Shri Nagen Bhuyan 

for the jobs mentioned in this Para, of application, but he is only cooking meals 

for the trainees and cleaning of utensils but he is not attending other contracted 

jobs. He used to leave the woIk_afteIQQoking of meals to his hometown at 

Baghanari about 25 kms away from the Institute. He has never stayed at the 

hostel of this Institute. As such he is meeting the requirements of contracted jobs 

partially. 

to 26 is annexed here to and 

Annexure R.2 copies of the office orders paqes2l tovy,is annexed hereto and 

marked as Annexure-R.3. 

That with regard to Para 4.7, the respondents beg to statftat the 

Institute do not have any staff for the jobs related to trainees hostel and hence 

question of payment of any kind of salary etc. recruitmentltermination does not 

arise. 

That with regard to Para 4.8, the respondents beg to state that Shri 

Nágan Bhuyan, contractor is not a member of the Trainees Committee but he is 

asked only so give the requirement of Food and Stuff for procuring the same from 

local market to the trainees committee. 

That with regard to Para 4.9, the respondents beg to state that the 

tenders for the preparation of meals etc for the trainees of this Institute are 

invited annually and contract is awarded to the lowest tenderer. Shri Nagen 

Bhuyan has been submitting his tender lowest and that is why he has been 

getting the job on contract basis. It has, therefore, nothing with his sincerely and 

ability. As such the tenders have been awarded on the expiry of previous contract 

and it may not be termed that this Institute have been engaging him continuously, 

to work on contract basis does not bestow on him the right of regular 

appointment at this Institute. 
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As such the contention of the applicant that he filed applications before the 

respondent No.2 to allow him for the said work in the hostel and the mess as 

cook-cum-cleaner and guard and the respondent No.2 allowed him for the said 

work under a fixed scale of pay is false and misleading to honorable court. The 

applicant was not filling the applications but he was submitting the tender along 

with the other contractors. He has been paid as per the rates quoted by him 

(being lowest) and not as per fixed scale of pay. 

That with regard to Para 4.10, the respondents beg to state that as 

per the general practice followed in University Hostels, Guest houses, Hospitals, 

Canteens etc. to execute the work of preparation of meals and maintenance 

thereof, the tenders were invited on annual basis. Hence the regularisation of the 

services of applicant does not arise. It is merely a contract to execute The work. 

That with regard to Para 4.11, the respondents beg to state that it is 

merely a contract to execute the work awarded by the notice inviting tenders from 

various parties and acceptance letter issued to lowest tenderer clearly contains 

the period of contract and after the expiry, fresh tenders are invited. The terms 

and conditions of the contract are always duly accepted by the contractor. Hence 

service rules and benefits are not applicable. 

That with regard to Para 4.12, the respondents beg to state that Shn 

Nagen Bhuyan has been paid a contractual amount on monthly basis accepted 

through a tender submitted by him and not as a salary paid to a regular 

employee. He was paid as per the monthly fixed amount quoted by him in his 

tender and the bill which is prepared on the basis of his attendance and days 

worked according to this amount. He is not governed by the regulations and rules 

framed by the Govt. of India under General Central Civil Service. Hence there is 

no master and servant relationship between the Institute and contractor. 

That with regard to Para 4.13, the respondents beg to state that as 

already explained in paras 4.9, 4.12, there is no employer - employee relationship 
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between this Institute and applicant, as he is not governed by rules and 

regulations framed by the Government of India under General Central Services. 

Being his name was sponsored by local employment exchange, this Institute had 

given 3 chances to him to appear before the selection committee of this Institute 

for various posts sanctioned by our administrative Ministry from time to time but 

he failed to prove himself as a suitable candidate for those posts. 

Copies of the letter is annexed hereto and marked as Annexure-R4, R5. and 

R6 respectively. 

That with regard to Para 4.14, the respondents beg to state that the 

contention of application as this Institute are continuously engaging him and 

extracting his services in the Institute since 1991 in various capacities like 

Chowkidar-cum-Farm-Mate as watch and ward and guard till date are completely 

false and mis-leading to honorable Court, whereas the applicant was engaged as 

daily paid labour up to 1995 from time to time for seasonal agricultural work only 

and from 1995 onwards as contractor for cooking the meals in hostel. Neither the 

engagement in any way attract to the regularisation nor any body has given any 

promise or hold any right for regularisation. 

That with regard to Para 4.15 and 4.16, the respondents beg to 

submit the comments what have already made against the foregoing paragraph. 

4.10 and 4.11. 

That with regard to Para 4.17, the respondents beg to state that 

the relevant records of this Institute has been consulted and it is found that Shri 

Nagen Bhuyan has not submitted any application of dated 14.7.2000 to this 

Institute for regular appointment. It is false and misguiding the honorable 

Tribunal. The applicant is put to strict proof thereof. 

That with regard to Para 4.18, the respondents beg to state that 

the work was awarded and executed by an applicant as per the simple mutual 

contract. Hence the exploitations of applicant by the Institute does not arise. 



That with regard to Para 4.19, the respondents beg to state that it 

has already explained in above paras that the applicant got the work of cooking 

the meals in Institute's hostel on contract basis through notice inviting tenders 

/ 
from locals. Since the work in the hostel being executed through contract only by 

the applicant being the lowest by chance every time. The contention ofpplicant 

that the service of the applicant extended for a long time and to regularised his 

service is false and mis-leading to Hon' able Court. 

Though there is a continuation work of cooking meals in hostel but there are 

no sanctioned posts for this work and the work is being executed through 

contract basis by notice inviting tenders from locals who are engaged in this 

work. It is not a fact that the services of applicant has been extended from time to 

time but where as tenderes have been invited after expiry of earlier contract and it 

was a chance the applicant was awarded the contract being the lowest amongst 

only. The work is being executed as like the general practices followed at the 

Guesthouses, hospitals, university hostels, and canteens etc. where the work for 

preparation of meals is executed through contractors only. As per the present 

policy of the Government of right sizeing the manpower and to execute such non-

productable work through contractors only. Hence the request of applicant to 

regularise his services cannot be acceded to. The nature of engagement and 

allotment of contracts to the applicant is well explained herein above. 

That with regard to Para 4.20 the respondents beg to state that 

contention of the applicant that the respondents exploited and taken the 

advantage of helplessness of the applicant is false and mis-leading to Hon' able 

Court. The respondents neither exploited nor taken the advantage of 

helplessness of applicant. The applicant got the work on contract basis through 

notice inviting tenders on his own choice. The applicant never engaged on daily 

wages basis except for the period 21.8.1991 to March 1994 for the short 

discontinued periods as and when need arise for miscellaneous seasonal 

agricultural works. 



Those with regard to Para 4.21 the respondents beg to state that 

the question of regularisation of service of applicant does not arise. This has 

already been well explained herein above in Para 4.19 and 4.20. 

That with regard to the statements made in Para 5.1to 5.3 of the 

application, the respondents state that the grounds shown in these paragraphs 

are not tenable under the facts and circumstances of the instant case. The 

allegation of discriminations are denied as there is nothing to show on records 

that the respondents have done anything in violations of Art 14 and 16 of the 

constitution of India or and provisions it or any law framed there under. Hence 

the grounds cannot in law and consequently an application is liable to be 

dismissed with cost as the same has been filed being devoid of any merit. 

That with regard to statement made in paragraph 6 of the 

application, the respondents state that the averments made in Para 6 are false 

and baseless. The applicant could have represented to the respondents but has 

not been done so. As such the alternative remedy has not been exhausted. There 

is nothing to show on records as evidence that he had ever exhausted the 

remedy. In this regard the respondents resort the statement made in Para 14 of 

this written statement. 

That with regard to the statement made in the Para 7 of the 

application the respondents have no comments to offer. 

That with regard to the statement made in the Para 8.1 to 8.iii 

and 9.i to 9.iii of the application answering respondents respectfully state that as 

explained herein above under the facts of the case and provision of law the 

applicant is not entitled to any relief whatsoever as prayed for and the application 

is liable to be dismissed with cost as devoid of any merit. 

In the premises aforesaid it is therefore pray that your lordship 

would be pleased to dismiss the case with cost. 

I 

•ilE T 	 -' 
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VERIFICATION 

I, Shri, 	V. M )< fL £ 	 presently working 

as 	being Competent and Authorised to sign the 

verification do hereby solemnly affirm and state that the statements made in the 

paral 	k, ,2i 9'1 j, 14, fg are true to my knowledge and belief, those made in Para 

_______ being mater of records are true to my information derived there from and 

rest are my humble submission before the Hon' able Tribunal. I have not 

suppressed any material facts. 

And I sing this verification on this ici-th ______day of tt. 2001. 
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I 	 GOVERNMENT OF INDIA 	 tLl ,iø U 
North Eastern Region Farm Machinery Training 

Testing Institute, Biswanath Chariali 
Distt. Sonit,pur ( Assam ) 

No. 8-6/94—TRG 	 Dated the j2tjj  July, 1996 

The Director, NERFMT&T±, I3iswanath Chariali, Distt. Sonitpur 
(Assam) hereby Invite the tenders from the experienced persons ,f-the locality, er plain paper, forthe work of preparation of Breakfast, 
Lunch, Dinner for the Trainees of this Institute, on contract basis for 
the period from 1-8-96 to 317-.97 latest by 23.7,96 at 3.00 PM sharp, on the following terms and Conditions :- 

Place of work - Complex of the NRFMTTI, 8iswanath Charialj,Assam 
Cleaning of rooms occupieci by the Train&s an .  cleaning of utencils  which wi11b'o, provided by this Instjtut, I  
Fr makingwatcrjarranements1 	I 

	

4, 	Security: o Luáge etc . af:ith Traines day and night. 5 0  h-The work Will be jawarded for th period:from1),8.90 to 31,7,97 but 
contractorIrnayIj(t be engaged during th perod when there is no 
training Prorathmes. and/or trinees aenot iJn:, position, 

	

6, 	
will be made on thonth1y basis in the first 

(week of followingmonth on submission of, a bill on the profbrma 
'prescribed 

f lbyiL ,
thé Institute.' 

Contractor conöe.rned will have to deposit a Security Deposit of s ,1 000.00 only (iupees One thousand only) with.thjs Institute which will be refunded to the contractor on successful completjo of the 
period of contract. In case the contractor fails to abide by the 
terms of thi contract, the security deposit of Rs.1000/— shall b 
forfeited, 

The contiactor will act or manage the cooking work under the clOse 
'upervision of the Hostel Superintendent to be nominated by the 
Dir,ector of the Institute. 
•FQr arranging the cooking matera1s and keepjnq the accounts there-
ot ,. a, committee of trainees headed by the Hostel Superintendent 
will be 	rmed and contractor will associate this committee for 
procurement of food stuffs etc. 

	

10 	The Directorof the Institute reserves the right for settilement of 
any dispute arises between Tines nnd 	rctor. 1)u1i1o11 of t;ho Director of this Institute will be final and binding for both the 
parties ie contractor and trajees,  

... 
The ende,sorecejved, will be opened orthe sam

. 
 e day at 400 PM in the preseflce.oftenderers present, if any. : L 

To 
) M/s 	 RAM . 	

. 	Senjor!InstruCtor - 	- 	
. 	For Director 

\'. 

'I,. 
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GOVE NME NT OP tNDXA 

thJasken Rgion Farrn Michi,nery Tmtijg 
Testin.g Institute, Bkswaflath Charlali 

.t J 	 Distt. Sonipur ( Assam  ) 

Nc. 8-94-TR 	} 	 Dated the ' 2nd 	J01Y 197 

OTICE 

'The Dretor, NERFTTT&TI, Biswanth Chara1i, Distt. Son±tpur ,  
(Assam):hereby'jnvjte the tenders from the experjencedpersons of the. 1ocaIity 	n:p1ain P8..p9rj forthe work of prepraion of Dreakfast.: .: 

Lunch, Dinnerforthe' TrainQes of this Institute, on cohtract basis'for 
the per.jod.frôm 18r7 to 31-7.96 latest by 25.79.7 at .3.00 PM sha'p, 
on the following'terms and conditions 

Place:ofwrk• — Complex of the NiRFMTTI, Bi5waflathCharialjAssam - 	. 	- 	. 	,. 	 . 	 . 	

fIt'•' 	 • 	 - Cleaning of ooms i occupied oy the Trainos anc*1oari1rig of utnçils 
'vh:c 	11' beprovi,ded by this Institute 

	

3. 	FQr making watcr Qrrangements 	 I 	 I 	1 

	

4o 	Seeurity'.oL(iggago etc. ofthe Trainees - day and nicjht. 	• 	. 
The wo'f win. b awarded fortheperiod from 18.91 to 31.7,98 but 
CQntractorrnay riot be engaged during the peri'od when there is r 
trainingprgrarnxnes and/or trainees arenot inposition - 
ThepaymentJ9fcontractwjljbemade on monthly basis in the first 
week - offo1iwingimonth on submission of a bill on the profoz'rnà 
prsribed[b'the Institute. - ••  
ContactorQrexnedwjlI.haveto deposita Security Deposit of 
R.1000.po:on1y.,Rupees .Qnethosand 
wj1j,berefded to the contractor on successful completion of,dthe 

• periqd'of.'Qntraçt. In case the contractor fails to abide by the 
terms of•.thisponract, the security deposit of Rs.1000/r Shallb 

	

t. 	 forf.4itec1. 	- 	 .-• 	. 	 -.::. 
T.contxàcor. will act or manage the cooking work twder the close 

• spevison :f; the Hostel Superintendent to be nominated by the 
Detor of the Institut. ............................ 	 - . 	. 	- 
Forarrangnq the cooking materials and keeping the ccunts there- 

a.commjttee of,trajrees headeciby the. Hpstel 	perivtondent 
w1fl..be 	tmec ad contractor will assoc;te this committee f9r 
prqcremont f fqod t14 	etc. 

104 Th Dix'ecçr pfjho Ins Ijtuto rorvo the rlcjht oi 
.ny d,ispyte .axies between Trainees and ontractQi.', 1Doci.ion • f the 

	

• D4etor-•ç :t.h 	Institute will be fn&. pdinding icr boththe 
patjes i;. contractor and.: trainees. 	•., . 	-, ;i.; .-: 	 . -, 

	

o 

k 	 • 	 • 	 • 	 -; 	.. 

received., will be opened Qn :thQ. •-.s.ameday at- .4.00 
PM in the presence çf tenderers present, if any. 

	

::•• 	I 	 .,.-."•; 	•...' 	
•:..-;. 	-, 	.. 	 • 

wJs__V' Of  4jg 	 Senior Instructor • 	 -m.,-4-. ..---.---4- --- 	-.--- 	.-. 	 . 	. 	 . 	-, 
For ,  DireçLor 

. 	 . 	' 	•::- 	- 

kJ 
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GOVERNMENT OF INDI 
North E as tern [QiOII -arm Machinery Tm, 	Tes 

PD : BISNNTH CH(IRI('L I - 781 17 
Dist- t. Sonitpur C issam ] 

No.8-6/94-TRG. 	 Dated the 1st Nov., 1995. 

Shri Nae.Ehuyan, 
S/a Shri Madan Bhuyan 
Viii 	I3aghmari, 
BISNNTH CHiRIiLI 

Dear Sirs, 
I ap to referyour offer dated 1.10.95 for t h e fol iawinq 
ect.i 	Lti L dF 	4IJ0fi 	j/ if 	hc peri;1 fi 	1 to 	1.1 

01 	Preparation of br'eakfast, LLlrich and Dinner for t h e tT'ainees of 
this Institute. 

02. 	CieaninQ of Rooms occupied by the trainees in the camps of this 
Institute as well as clean inn of utencils used for meals etc. 

Water arrangements, 

04. 	Security. of LugQages etc of trainees day and night. 

Your offer' for the aforesaid wor:: and period at Rs.i740/L only £ 
RUpeeS One thousand Seven hundred -Forty only is hereby accepted. The 
payment of sum will be made in two iqual instalments as on 1.12.9.5 and 
i.1.9. The.utencilsreqL(jred for the aforesaid work will be provided 
by. the Institute. 	L 

You 	are, 	therfore, suqgest;e:i to report in this Officr' 	J, nj 	e 
forenoon of 01.11 .5'S for stari;i.nc aforesaid work and mak:.nq neocssai'y 
arranements, 

SEN i: C)R i NOTRUCTOR 
H 	 1J I' 	I) 	111 	L 

Copy to 

Bill Cler: 
Shri 5. Darua T.D. 

-- 

_ 	.• 	•-•• 	. 	. 	,. 
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L:L*.d t, h C i:;i.; "Iarc:h 	i?' 

C.: F-I A R i: A L :: 

f 	I 0 T I  I L I 	liLt 	01 1 	1 	I a I r2 cl 	I 	I 	r 	I n c 	r 	iw 	Cl I 

a, 	ott 	aiouL of lb 900. 00 orlJ. 	for thr pario'i loom 	:I. 03 9( 	Co 

Prp:ra inn 	 U f ai , LunLh ml i. - i rve r 	r rI(C 	L 

th is Inst i tutu. 

I::2. 	Cle:nin 	of FRooms occ:upi.ec:l by the tra:i.n 	s :it. t;he c::amoa of 	this 

1 F13titt.(t'. 	S tl)uDi.J. 	ci.eanirtc 	J1 I..ter1ri:l.5 (,(auud 	tC31' mIDDlE: etC 

o:c. 	b'Jter ar'rnnc)ement;s 

o 	Seourit.y of LLqaciea et;r of trainees day and niqht; 

'(our 	offer for' the aforesaid tov'k ar'u:l period ai; lbs 900/— only 	F 

L(C5 Nine ftundred only J is herEby .e.ct:epted The utenci l's required 
for the aforesaid ijorI: iill be provided by the 	nstit'_tte, 

• 	''5L( 	5t'e 	t 	fore 	':'sted to rel::Jort  i. n this 0ffie 	i.n 	f:h 0. 

'ici''eI - DI - 	. cf 	cii 	1P't' :i' 	::I:Etrt:I,Ii 	R'icTe:;D1cI' 	'i':i'r'f: 	a i'i',i 	llI':,r 	rl::cIuuDDItr'/ 

T'aI1rtD 	D'CDEE. 	 ) / 
• 	 • 

t) 	

1 

	

(:11., 	iCi.L1 	L:]eT'I 

	

.3lir:i. 	Iji, 	Paris, 	1)) 

F'0 r' Director 



RUlfliñ 
,:.tcrn 	I 11111 	Lt:ItJHiy 	I 	[ 	Iet;irii 	iiic:l;i 

icnitpur 	F 	:Lffl 

N -i P,-/94-TR1 

Bhun 
I 	t3flu3 	 I 

i H C {RIriL 

Dear Sirs, 

I am to reter your offer dated J. 4 17 	for 1.ih•a foilo,;ino u;or 
ae a total amount of Ro i800OO onlyfo r thc' pLriod from 1 C4 24 te, 

[two morithsTh @ Ra 900/= per. month 

01. 	Preparation 	of )reaI.:f ast , Lunch and J.::lriri ['for the 	trnre: 	of 
H 	h io Inst i tute 

3 nr of R.6ollis o:cupi 	h) the 	r ,3.1 nn c in the r  imoi 01 

In - t 1. t' e as p Ii a 	cie U 1 nn u 	u "nc 1. - 	c) r (11 12 31s P 4  

1:14. 	BJOLrity of Lu';.anes etc of trainees day and night 

Your offer fd 	t h e aforesaid won: and period at RIl 1800/- only 
E R u p e e s One thusand eiqht hundred only J is hereby ac:cepted 	The 
ut ens i I a requi r e d,  for the aforesaid wo ri: will be p nov i. ded by the 
Inst i tL[tC 

'o u 	ie 	hnr 1)FC, OL(Qcic s ccl lo r e o r 1. i n thi 	OfI 1rr 	ir 
forenoon of 01 04 	for s t a r t i nc aforesaid w01-1: and mal-A.ng nec esaary 
arranements 

L 
Ai,

1111 J 

ENlOTi iNSTRUCTOR 
For Directr 

01 	Bill Cicri:: 
02. Shri B, Ba rua, TD. 

For Director' 

2? 

Dated the 21-ld ciprii 
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8-6/94.TflG 	 H 	
26th Juy, 1996 

Shri .Nagen Bhuyari 
s/o shri Madan Bhuyan 
V111, F3aghrnari. 
Biswanath Chariali (Assam) 

I am to refer to your tender dated 22796 for the followIng work 	Rs,1100 0 00 PMfor::.the period from 	96_to 1 797 and to state 
that the Competent Authority of this Xnt1tuto have accepted your offer 
for the undermentioned work @ I?s 0 1100 0 00 only (Rupees One thousand one hundred only) per month 0  
10 Preparation of Brea.kfast Lundh and. Dinnér:fo 

Institute 0 	 the trainees of this 

2 	Cleaning of rooms occupied by thirainebs 	campus of this 
Institute as well as cleaning of 11tchen and uteñeils used for meals ec 0  Utencils will be supplied by the Institu - e 0  

3e Water arrangements, 	 • 

4 0 Security of LLggage etc 0  of te 	day and nIght. 
Other terms and conditions of the Contract shall be as under 

i The above said Contract work Is awarded for the period 189c to 
31397 subject to reduction or extension in this period which 
will be at .thy discretion of the Institute 0  

2 During the iaforesaid Contract perIoci the: Contractor shall, be 
engaged and paid only for the period when Trainees Mess is 
functional, 

3 The Contractor shall be fully responsible for any loss/damage 
of items under his custody and he will be liable to majr,6 good 
such losses to the Instjtuo 4, 

4 The payment of Contract will be 'made en monthly basis In the fIst 
week of following month on submission of a bill on the proforrna 
prescribed by the Institute, 	. 

3 0  Contractor Concerned will have to deposit a Security"Deposjt of 
R3,1000,00 only (Rupe One thousand oniy).,with this Institute 
whIch will be refunded to the contractor on successful completion 
of the period of contract 0  In case the contractor fails to abide 
by the terms of this Contract the security deposit of 1l, 1000 0 00 shall be forfeited 4, • 	• 

6. The Contractor will act or manae the c ooklnq work under tha close 
supervision of the Hostel Superi

g
ntendent to 'he ;nomlnated by the 

Director of the Institute 0  . 
7 For arranging the cooking materils and keeping the accounts thero 

of 2  a committee of trainee.s .fieaded by the Hostel Superintendent' 
will be formed and contractor vIli associate this committee for 
procurement of food sthffs etc, 

0 0 



'3b 
7 

V 

8 The Directorof the Institute reserfès the right for settle 
ent of any dispute arises between Trainees and Contractor0 

DeclsiQn of the Director of this Institute will e final and 
binding for both the parties i 0 e 0  Contractor and TrainEe S0 

You arotherefore 9  hereby suggested to accept the aforesaid 
terms and conditions latest by 30796 and report for work by the 
afternnon of31st July 1996 positively0 

Yours faithfully 

11 K 	F1J 

7).  

( pM..) 
SENIORS fl\isTrJCTOR 

• 	 FOR.!DIRECTOR. 
•t : 1 

• 	: 

! ti 

• 	 SI 	
•I•i 	

•••. 	i••• 

• 	 •••• 	 S 	 • 	 • 	 .;. 	 t 
Si 	 1SS 
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CA 
GOVERNiJENT OF INJJIA 

NOfllfJ LA1E' RESON F\RM li'\CIl) N 111 T[NS1\J1 UTESTING 
/ 

 
XNSTITUTE v  i :[svA ATi CHAflILAI DIS1TT(, SO\J ITPUR(ASSAM )78i. 176 

No 0  86/944rr 	 Dated the 30th •Miy, 997 

Shri Nagn iThuyr 
S/o Shri iMer {ran 
V113 0  owmari 

I m 

 

to ref•z' to this office letter of even Ne 
dated 2 6; 7 ~06 awa.ring him tho csntect for pratien 
of Mais/Cleen inq Of flecms/itJo.ter orrtgomonts/Securit; 
of !uggage for the trainees scaylnj, in Institute Hostel 
for tho period w,ef 0  1895 to 317,97 bQSj 1100.00 
P, M. In this connct ion the cntrrvt is hcrby d Iscent-
Inued as per the clause No 2 of the centi 	we 0 f 0  

0 6 97 P s also instructcd t e . handeveVjj j Qa itflS 

taken by him an len from the Institute 0  

• 	 , 	 / (Ch LOu.!) 
AT 

J( 	/, 	
(( ' 	 ''• 
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No. EJ-/94-'-TRt3 
	

Dated the 20th Aug. 1997 

Sh r I Nag en Elh u yan 
Viii. Eaiipukhuri 
P.O. Burigaon 
DisttL Scinit;ptr (A3ain) 

Dear 3i.T'5, 

Please refer your t; sder cated 24.7 97 and app 1 icat ion 
d atd 19. g . 97 for the -fu I lowing work Q Rs.1250.00 per month for 
the period from 1.9.97 to 31h93 and to state that the tende' is 
under/cons iderat 'ion and dcc is ion will be taken on re:e i p (; of your 
con'c- iation to the following points:- 

I. Preparation of hrk-fast, Lunch, Dinner for .20 to z-;o NOS. 
jj 	rjf H- i' 	lrt..iuf p 

' 	C I ai i nç 	o f "oom 	r c lJ) i d by iii e I 	nt e 	in 	h 	L 3rnpu- 	ri I 
1 nL 	i Iii p 	1 ] 	L 1P dl I l( ' 	: kitc A 	dl Id" jutencils, 

S. ful meal 	r ut e'nt I 	will b 	up3 td b' 	w Ini i tol r 

, 	&tur tO I 1Il)tiI1CC1i 

4. JPcur ity of LqggagQt1co. f 1 tQj nv e d qay> wd n chl 

00 C 	I_ i (T 	nti r011i it 3 ri - Of fhabion I -u t gh 111 t) e K a 'n id i 

i 	he above saidVantractwillbi awarded fon i th ;period f rt m 
.10491 to 348198 	-• : •(;o 'reduction or e: t*nsion in this 
pt 10d whic1 -1 w 11 he at Hie dlc,,i reLsn of th6 , 1notit6te.  

2 Tur 1 Fly the p p r Lod u f -L for e' did iun I 1 4L I 	the contract or 	-,h 3 1 
• 

	

	be en aged and p;a id only -('or the per iud when, t r'a inee Mess is 
rL4nLt;i;una]. 

Z. The contractor shail he fIll ly I'espcir'lsb 1 e for any loss/damacje 
of 1 tems underhis custody and he will 'be liable tc3 make goad 
the — lassam to the Institute 

4 The 	 t of con t -ac t will be made on monthly basis in the 
f I r's t week o - fu 1.1 ow I nq iron th on ubm I ss I on of a b :i ii on the 
,proforma prescr i.b ed by the Inst : tote 

5. 	Contrac 1- or coric'ein!d will 	have 	to 	depoiii. 1.; 	a 	seC:Lrri. Lv Lej:osi. I': 
of- 	lSs. 1000.00 only (Rupees 	one 	tclusand 	only) with the 
Inqtitute which 	14111 be 	refunded 	to 	the 	'ccintr'actor on 
successful camp I.e t ioo'f- the period of cont ract 	In case the 
run rc For faRlsAwabide by 	h 	I 	I m 	and , randitibink  Iii t h 
.ontrrct, he 	f' CCU1 d poiit uf Pa 	lunu nO 	y nn1 ,hl1 he 
1nrLIe I II I 

H 19 



- 	u:Jd:i;iori 	1a i;Ii e 	 A; h ci t:ont:ra:Ior' .oiil 1 • h.&v* 	tc 	Ubmii; 
l;.10 	 i, t; i. (is 	of 	1;1': 	 i cH•'itt; 	o r 	l01l: I l1l)(l r''n 	(.:if 	i;lil 	1':);'nl 

l:n 	Llur:Lh/ Sa:.e U l;e'J 	of(.i.:iic 	cli 	 I;e 
Gv1; . 	to Ilake CJODCJ tile io;s to the T.nirt :iti.te 	in 	c:a'? 	the 

	

otrac.tor 	ti:t is t;Dcl 	;D. 

7 The ccn t r'a: tor i.,i i :t 1 act or manaqe the coot:: inç work' under the 
c1cie u p e r v is i o n of the Ho;te 1 Super intend ent to be 
* p f 5 o i ri Ued by the Di rector of t h e In;13 I t u t e 

B. Fo.r ar rann inç the cook :irIq ma;e rial and l.::ee.r.i.nq 	the accoun t 
thereof a Comm 1 13 t e e of Traine ea headed by the Hoct o :i. 
Bu.pe rintenden It WIll be formed and coni; ractor will 1  aoc I ate 
wi th., th i ccimmi 1313 ce fi' procuremen U of food ttiff e tc 

9. The contract t.o0r'k may be term:inaterJ at ally tine by the 
Inst i tu Ue I f work 	performance i; not found at isfac tory. 

10 The Di rector of the 	lrt F, U £. ute reserved t h e j i,h 13 	for 

	

tU1llltl1t 	of 	1fl/ 	djlDUte 	arir,e 	betweer:: 	r.iieps 	and 
rnr 	t'j 	 on of ih 	L 	L1O1 'If th1clnh1 	 iih 	I 
bj,  hnd.nç to boih the pri -  J. e 11 an; asd CIinrdctor 

I 	 III 

	

e 	t herc {cir, 	heT by 	 cl ri 	to 	it Ltpl 	tlu 
ftirø a i d 	i e i ir 	i nd t t ior 	-inn c II 	 the 	,0am 	I al c" t 	by 

C 1  I °7 	1 ai i ii icj 	wh rTh 	i 	w i 1 1 h c' dec iid I I -L t 	11 ii 	ave 
in I C 	 J 	Uti 	1LL p F 	th -' 	a 	 U 	1 rjc I, 	anA I 	m' 
COnd ). L 1 li 	at haLh. 	I ) '.RC con 1. 	' dflhl ri e i - i in 1h 	Ii 	I ,J 
acco dirçl 

0 Id I Hi fiti I' 

I 	R I 
EN I OR I NSTRUCTOR 

FOR risri ( ion 

c!t 
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No,-6/94—TflG 	
6th Juy, 1998 

Shri Nagen 3h uyn  

Viii. salioukhuri 	 H 

P.O. Burigaon 
Distt. Snitpur (Assam) 

I 	 I  
, 1 

JDors 	I  

lsro, fr Lhi off LCU totter of cn nuribor datod 
20 C. 97 regaxd nj Contract for p.;eparattion of r)reakfast 
Lunch, th.nrorat'the trainGs hostel t thi Institute f,r 
th 	'oriod frm 1.9,97 to 	 rhx contract vill 	irc.  
by  

It is pr000sed toextni th' af eaid contract 
.1250.00 pm for the -'erior' fxm 1.9.9 3 t31.3.99. 

YQu ar 	horforo, hrcby 'iujgost e d to submit your 
acc.ptancofo.xtndin9 the fcrosaidcontract for th period 
from 1.9.98 tó.31,3.9Q on the aforsaid monthly rte. Your 

• 

	

	'CcO7taflce should. reach this Ihstjtute latest by 20.7.98 posi'' 
tivoly failj-n4 which•it will he presumed that 'you ar not 

• Interusted to accept the proposed ccntrct and further action. 

• 
	be •takn accordingly. 	 ' 	

•.• 

• 	
Yours faithfully 

• 	r 

pEN1011 I3TnuCrrR 
I 	 O1 DIR cT(:R 

A 

/ 
,1 
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